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QCorrection of Answers to Unsiarred

Now. 4333 snd 4411 dated

25.3-74 regurding (i) Demand and

Supply of Sugar to West Bengal and

Sugar demandeg and suppled to
Karnataka.

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
Two Unsterred Questions bearing Nos.
4332 and 4411 tabled by Shri Hukam
Chand Kachwai and Shri A, K. M.
Ishaque, M.Ps. relating to gemand and
supply of sugar to Karnataka and
‘West Bengal respectively were replied
in the Lok Sabha on 25-3-74 Both
the Questions were of identical nature.
Unfortunately, the information fur-
niched in the replies had got inter-
changed The error ig regretted. The
correct information in Trespect of
ths Qustions ig as follows—

1. Correct reply to Unstarred Question
No. 4332,

(a) The following quantities of levy
sugar were allotted by the Central
Government to Karnataka State dur-
ing the last five months —

Tonnes
October, 1973 10391
November, 1973 9401
December, 1973 . 9401
January, 1974 9907
February, 1974 . . 9907
(b) and (¢). No communication for

increasing the monthly guota has been
received from the Government of
Karnataka during this period. In any
case, the basic monthly quotar of levy
sugar for various States/Union Terri-
tories, including Xarnataka, have
been fixed on a rational basis. taking
into account the population figures as
recorded in 1971 census, and the past
pattern of  consumption. Actual
monthly allotments are, however,
adjusted marginally in relation to the
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total release of levy sugar for each
month.

IL. Correct reply to Unmstarred Question
, No. 4411,

(a) The following quantities of levy
sugar were allotted to West Bengal
State during the last six months:—

tonnes
September, 1973 . 19793
October, 1973 21876
November, 1973 . 19793
December, 1973 . 19793
January, 1974 20857
February, 1974 20857
(b) The State Governmen{ had

requested in December, *73 for increas-
ing monthly quota of levy sugar to
38,000 tonnes.

(c) The basic quotas of levy gugar
for various States/Union Territories
have been fixed on a rational basis
taking into account the population
figures ag recorded in 1871 census and
the past pattern of consumption.
Actual monthly ailotments are, how-
ever. adjusteq marginally in relation
to the total release of levy sugar for
each month. Due to limited availabi-
ity of sugar stocks, it has not béen
possible to increase their monthly
quota of levy sugar as requested by
them The position was suitably
explained to the State Government.

12 60 hrs,
RE. ADJOURNMENT MOTION

MR. SPEAKER: Now, Papers to be
laid on the Table.

SHRI JYOTIRMOY BOSU (Diamond
Harbour): Before that 1 want to raise

a matter, This is an issue regarding
thousands of passengers who are
stranded everywhere and also the

refusal by the postal people to accept
parcels for despatch This is a very
serious situation, Why cannot we
discusg that first?
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MR. SPEAKER: The Minister
already 'made a statement on it the
other day.

*SHRI JYOTIRMOY BOSU: This has
* caused hardships to the people.

MR. SPEAKER: As I said already,
he has made a statement the other
day on the floor of this House,
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MR. SPEAKER: I am allowing it if
you want. You can move your adjourn-
ment motion You get the leave of
the House ang then move it.

SHPI 8 M. BANERJEE (Kanpur):
Then, we will not have if.
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MR. SPEAKER; Mr. Banerjee,
whenever I have come to your rescue
you do not appreciate it and you put
the Speaker in the wrong. Now. I am
allowing it. You move the adjourn-
'ment motion.

SHRI ATAL BIHARI VAJPAYER:
I have not given any notice of
adjournment.

MR. SPEAKER: The notice of
adjournment has been given by Shri
Samar Guha and Shri Jyotirmoy Bosu,

Mr. Bosu, you move your adjournment
motion.

SHRI S. M. BANERJEE: Kindly
allow me a minute. You allow the
Caliing Attention to stand as it is.

MR SPEAKER' You never appre-
ciate this,

SHRI S. M. BANERJEE: Many
Unions have served their strike notice
in the Railways.

MR. SPEAKER: Mr. Banerjee. the
question is: this is an adjournment
motion, the notice of which ig given
by Shri Samar Guha, Shri Bosu and

*Shr1 Madhuryya Haldar. I allow this,

You ask for the leave of the House
to move it,

SHRI SEZHIYAN (Kumbakonam):
There 18 no opposition to it.

MR SPEAKER' How will they
oppose it unless you move it? You
move it.

SHRI S. M. BANERJEE: S8ir, I rise
on a point of order.

MR. SPEAKER: Is your point of
order on why I admit it?

SHRI S. M. BANERJEE: On this
particular adjournment or motion, I
am on a point of order. We are not
moving the adjournment motion.
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SHRI JYOTIRMOY BOSU; Then, I
ask for leave of the House to move
my adjournment motion.. Sir, I go by
your utterances. You want me to
move it

MR. SPEAKER; When I made the
observations. they were to help you.
You do not appreciate. The other or
the negative side is, I allow it.

You have enough opportunities. The
Appropriation Bill will be coming.
Today the Home Ministry demands
are there. You can take advantage
of that also. But if you still insist. I
do not come in. v,

i -

SHRI ATAL BIHARI VAJPAYEE:
As the House is going to discuss the
demands of the Ministry of Home
Affairs and we do not have enough
time, I will request my friend, Mr.
Jyotirmoy Bosu, not to press for it.

SHR] JYOTIRMOY BOSU: I am
guided by the desires of the House.
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MR. SPEAKER: It wag also on the
thin line. So, I wanted to have time.

O

12.68 hrs.
-
PAPERS LAID ON THE TABLE

ANNUAL ADMINISTRATION REPORT OF
DDA ror 1972-73

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU
RAMAIAH): On behalf of Shri Bhola
Paswan Shastri; I beg to lay on the
Table a copy of the Annual Adminis-
tration Report (Hindi and English
vernsions) of the Delhi Development
Authority, for the year 1872-73, under
section 28 of the Delhi Development
Act, 1957. [Placed in Labrary. See
No. LT-6847/741.



